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ORDER

Counsel representing both the parties are present. Counsel for respondent

submitted that the Hon’ble High Court of Madras in CP No.414/2014 has

appointed an Official Liquidator wherein the respondent is a party and filed a

copy of the said order alongwith a memo. The memo is taken on record. In view

of the submissions, the petitioner is directed to approach the Official Liquidator

and make his claim. Accordingly the matter is closed. This Registry is directed

to return the file to the Registry of the High Court of Madras.
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(K. Anantha Padmanabha Swamy)
Member (Judicial)



